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Sfcri ImibM  SMade: HM  the
hon. Member been a little patient, I 
would hive been aide to satisfy him. 
I was going to reply to that but he 
totenrupted me and was explaining 
the background. If all this goes right, 
we are thinking of departmentalising 
it within the next  three' or  four 
months.

12.47 Ms.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary oS Rajya Sabha:—
'In accordance with the prow* 

siont of rule 127 of the Rules of 
Procedure and Conduct of Busi­
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Aajya Shabha, at its sit­
ting held on the 22nd June, 1067, 
agreed‘without any amendment to 
the  Anti -Corruption  Laws
(Amendment)  BUI, 1687, which 
was passed by the Lok Sabha at 
its sitting held on the 18th Jtane, 
1667."

12.47} hn.

ESTIMATES COMMITTEE

Taer and Second Rxportb 

CM P. VeoJtataaubteiah (Nandyai): 
I beg to present the following Re­
ports of the Zhtimates Committee:—

(1) Tint Report on the Miniirtry 
of Information and Broadcast­
ing—Film Institute of India, 
Poona.

(2) Second Report on the Minis­
try of information and Broad­
casting—Board of TUat Cen­
sors, Bombay.

1MM tat,

SALARIES AND ALLOWANCES OF 
MINISTERS (AMENDMENT) SILL* 
The  ef m/mM Tflf-
habiUtailon (Shri Hathl): On behalf
of Shri Y. B. Chavan, I beg to move 
for leave to introduce a Bill further 
to amen]}, the Salaries and Allowances 
of Ministers Act, 1958.

Mr. Deputy-Speaker; The question

Shri g. M. Banarfee (Kanpur): Sir, 
I wish to oppose the Bill.

Mr. Deputy-Speaker: At the intro­
duction stage?

Shri S. M. Buerjee: Yes; I want 
only a minute.

Mr. Depatjr-Speaker: You have not 
written to met about It. According to 
the Rules, you  have to give notice 
that you want oppose it at the intro­
duction stage. You have not done so. 
I will not permit you.

Shri 8. M. Baaerjee:  I  want a
clarification from the hon. Minister.

Mr. Deputy-Speaker: Not at  this 
stage.

MT. Deputy-Speaker: The question 
is:

‘That leave be granted to intro­
duce a Bill further to amend tbs
the Salaries and Allowances of
Ministers Act, 1932."

The motion was adopted.

Hut  I introduce the IBL

Shri S. M. BnijNi What Is the
difference between a Member and 
Minister? After death, you and I will 
be affocted.

O H M
TEA DISTRICTS EMIGRANT 
LABOUR (HVUI.) BILL*

1W  MUrtv of 
SahaMlitaden (tibri Katki): 1 beg to
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